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12.58 hes oft wew Gt wwiliat (wrfoae)
JOINT COMMITTEE ON OPFICES OF

PROFIT
SscOND REPORT

SHRI D BASUMATARI (Kokrashar) :
I beg to present the Second Report of the
Joint Commnttee on Office of Piofit on the
Draft Parliament (Prevention of Disqualifica-
tion) Amendment Bill, 1971

————.

DISTURBED AREAS (SPECIAL COURTS)
BILL*

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H MOSHIN) On behalf of Shri Ram
Niwas Mirdha, 1beg to move for leave to
mtroduce a Bill to provide for the speedy
trial of certain offences in certain arcas and
for matters connected therewith

MR SPEAKER . The question ts

“That leave be granted to introduce 2 Bill
to provide for the speedy trial of certain
offences 1n certain arcas and for matters
connected therewith’”

The motion was adopted

SHRI F H. MOSHIN 1 introduce the

Bull,

CRIMINAL LAW (AMENDMENT) BILL*

THE DEBPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F H MOHSIN) On behalf of Shn Ram
Niwas Mirdha, I beg to move for leave to
iotroduce a Bill further to amend the Indian
Penal Code, the Code of Criminal Procedure,
1898 and the Unlawful Activities (Prevention)
Act, 1967.

MR, SPEAKER . Motion moved

“That leave be graited to mtroduce & Bill
furthet to amend the Indian Peaal Code,
the Code of Crimmal Procedure, 1898 and
the Unlawful Activittes (Prevention) Act,
1967,
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MR SPEAKER * The quettion s :

“That leave be granted to mtroduce a Bill
further to amend the Indian Penal Cdde,
the Code of Criminal Procedure, 1898 ¥nd
the Unlawful Activities (Prevention) Act,
1967,”

The motion vas adopted

SHRIF H MOHSIN
Bill.

1 mtroduce the

13.08 hrs.
HIRE PURCHASE BILL—Comtd

MR. SPEAKER : We will sow proceed
with the further consideration of the Hire

Purchase Bill  Shrl Sdmnath Chatterjes.

SHRI SOMNATH CHATTERJRE
(Burdwan) Mr Speaker, Sir *

So far as this Blli is concerned, 1 condider
1t as a welcome measure becapse it has 'be-
come necessary to control the abuse of the
hire purchase system on the part of financiers
and vatous financial institutions and to tave
the hirers who generally hail from tise 'weaker
sections of the society  As I indicated yester-
day, one of the greatest cvils which &is crept
mto this aystera is that the were
proctring the sigmatures from the hirers on
forms in which bianks were -there.and they
were being utlimed by the fisanciers for fithng
in the bdlarks suitibly. They tave SGoem |
taking signatures on blink promissory motes,
blank bundis, etc., apart from teking penal
interest,



